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NOTES OF THE REGISTRY 
	 ORDERS OF THE TRIBUNAL 
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None appearec 	for tic 	 •: 
1 	 ' 	\ 	) 	

t  
called nor the applicant in 	erson did apear 

- to represent his case • No reqst has als: 

made on ihalf of the applicant soc!d.ng 

adjournment. It is also to te r'oter 

this matter has 	cen ljstd reo 	d1 	.rom 

the month of February, 2003 and at tha instan 

of the learned counsel for the applicant this 

matter was adjourned to this day. In this 710W 

u' this of the matter it is not possible to adjo 	-i 

matter any further, 	have, therefor 	):rusd. 

the pleadings and heard Shri P.i(.Padhi, loathed 

counsel for 	Res.No.4 and Shri S. .BJer, 

of the Respondents_Dapartment.. 

4 

learad1.Standing Counsel apGarinq on 	ehalf 

The applicant, in this 0 .\ • ider 

Section 10 of the 	 19S5, had a- croached 

this Trihial to issue direction to Respondents 

1 to 3 and 5 to allow him to join and functje 

as 3.D.B.P.Ma of Gunac1alaJD 3ranch Office 	inc 

to declare appointment of Res.4 as iliol 	d 

arbitrary. VP also heard the matter earlier 

for in te rim order on 20.1.2003, when we h ad 

directed that -3enclingf disposal of this 

the Respondents should examine the merit of 	ho 

case of Res.No.4 and to provide him elyncnt 

as E.D.J,11.,  'umadal&o Branch Offjc and 

teat the appointment if so givcs hail 	Lo 

y the result of this 0 	1-13 are now 	inc 

informed by the learned V.cJl,5tandJng CoUflsl 

Shri 	Jlne that tiie Respondants have elrxlN 

S. 



Completed the selection process and found the candidature 

of Res .Uo .4 good in all respects, but they have not as yet 

given him formal apointment ending disposal of this O.A. 

During hearing of this matter it has been disclosed 

by the learned counsel for Res.1-4o,4 and also this fact has 

been corroborated by the Respoflc1ents_1partment that the 

selection of Res.4 was the result of public notification 

of the vacancy and because of the fact that the other selected 

candidates, viz., one Ram Chndra 3ehera, one Miss.P.Lakhmi 

Reddy and one 3raja Bandhu Pracihan found fit for appointment 

could not be selected as each of them failed to offer 

accommodation for setting up the Post Office. The applicant 

also though orovisionally selected could not of fe)regu1ar 

appointment on the ground that he could not offer suitable 

accommodation for setting up of the Post Office. At the 

end,the Respondents-partrnent have found the candidature 

- 	 of Res • 4 good in all respects and that he has been able 

4 	 to provide suitable accommodation for running the post 

office and therefore, they have provisionally selected him 

for appointment to the post in question. 

Haling regard to the facts and circumstances of 

this case, we findno SF)rtCOming in ,the selection of.Res. 

No .4 to the post in question and we are satisfied that 

the selection has been done with care and transparent manner. 

In view of this, while dismissing this 0 .A., we direct the 

Respondents...partment to issue appointment letter to the 

selected candidate/ispondent 1,11o .1 as quickly as possible 

to mitigate the public inconvenience • No costs. 

*~ir
/t- 


